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ACT 1986
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No. 73 or 1986

[24th Decemoer 1986| ‘

An Act lurther to amend the Essénual Commochtles Aet 1955

BE it enacted bv Parllament v1n the. Thlrty-_seventh . Y-ear- of the
'Repubhc of Indla as follows - . '

i (1 Th1s Ac’r may be called the "Essent1al Commod1t1es (Second--
'.Amendment) Act; 19 : oo Lo

(2) Tt shall ‘come ‘into force on such’ date as. the Central Government~'
©. 'may, by not1ﬁcat1on in the Ofﬁc1al Gazette appo1nt : '

) S 2. In’ sect1on 11 of the Essent1al Commod1t1es Act 1955 ’here1nafter '
v referred to as the prxnclpal Act)— :

THE ESSENI IAL COM‘\/IODITIES (SECO\ID AMENDMFNT) -

10 of 1955,

(a) aiter the words “Ind1a_n Penal - Code’_’, the words “or any =

person’ aggrieved or any recognised -consumer association, whether .

" such person is a member of that assoc1at1on or not” shall be inserted;

" (b) the followmg Explanatwn shall be 'added_~ ‘at ‘the end,_

: namely —

: ‘Explamttwn —For the purposes of this sectlon and sectlon L

12AA “recognised consumer ‘association” . mieans -a Voluntary
- consumer association’ registered under. the Companies Act, 1956
or any other law for the time being in force.”

3. In sub-section (1 ) of section 12AA of the pr1nc1pal Act, in. clause
- (e), after the words “Government concerned” the ‘words “or any’ person
~ aggrieved or any recognised consumer association, whether such person
-is a member of that association or not,” shall be 1nserted '

-1 of 1956.

11- 5 19875 vzde Notification No, S.0. 438(E), dated 27-4- 1987 Gazgtte of Indu, Extra- .
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